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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

District Commercial Complex, Administrative 'L' - Block,

Tarnaka, Hyderabad - 500 007.

Application No.
Application Date

To,

DAGPA M/S. LALITHA CONSTRUCTIONS AND DEVELOPERS Rep. by its
Proprietor Mr. KAILA NARS!MHA,
plot no.143, Sri Vijaya iakshmi Residency, Nallagandla, lirgampally,RR
dist,TS, hyderabad, telangana
Plncode : 500050

Sir,

Date : 24 March, 2021

Planning Department
038956/SKP/RI/U6/HMDA/10092020
10/09/2020

0
0

B) 1Stllt + S, PROPOSl!D (BLOCK A) :I.Stilt + 5 Upper tJ.0ors In plot nos In Survey No.

276/B,277,314/A2,314/A3,314/A4, 314/C1/1,314/C1/2,314/C1/3,314/C1/4,314/c2 & 315 of Ameenapur Village,

Ameenpur Muncipality Mandal, Sanga Reddy District to an extent 0f 9,914.75 Sq. Mt. - Reg.

Sub: HMDA- Pig.Dept - Appilcation for approval of Residential Bldg/Apartment building containing PROPOSED (AMENITIES

BLOCK) 1 1cellar + 1Silt + 4, PROPOSED (BLOCK D) ; 1Stil t + 5, PROPOSED (BLOCK C) : 1Stil t + 5, PROPOSED (BLOCK

Ref: 1. This application number 038956/SKP/R1/U6/HMDA/1009ZOZO, Date: 10/9/2020

2. This DC letter addressed to the applicant, Date: 12/11/2020.

With reference to your application cited, it is to inform that the application submitted by you for technical approval of Residential

Bldg/Apartment in Sy.No. 276/B,277,314/A2,314/A3,314/A4, 314/C1/1,314/Cl/2,314/Cl/3,314/C1/4,314/C2 & 315

of Ameenapur Village, Ameenpur Muncipality Mandal, Sanga Reddy District belonging to DAGPA M/S. LALITHA

CONSTRUCTIONS AND DEVELOPERS Rep. by its Proprietor Mr. KAILA NARSIMHA, an extent of 9,914.75 Sq. Mt. has

0 0

been examined and technical approval is accorded.

Therefore, you are requested to approach the Executive Authority, of Ameenapur Village, Ameenpur Muncipality Mandal, Sanga

Reddy District for the sanction and release the same.

This Is for Information,

For Metropolitan Commissioner

0
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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
DistrictCommercial Complex, Administrative 'L' - Block,

Tarnaka, Hyderabad - 500 007.

Planning Department

Application No.
Application Date

0389S6/SKP/R1/U6/HMDA/10092020

10/09/2020

Date : 24 March, 2021

To

The Executive Authori ty/Commissioner,

Ameenpur vlllage/Municlpallty,

Ameenpur mandal,

sangareddy District,

09
1Stift + 5 Upper floors in plot nos in Survey No.

1Silt + 5, PROPOSED (BLOCK A)

276/B,277,314/A2,314/A3,314/A4, 314/Cl/1,314/C1/2,314/C1/3,314/C1/4,314/C2 & 315 of Ameenapur Vl!lage,

Ameenpur Muncipality Mandal, Sanga Reddy District to an extent of 9,914.75 Sq. Mt.· Technical Approval Accorded· Reg.

B)

Sir,
Sub: HMDA- PIg.Dept • Appllcatlon tor approval of Residential Bldg/Apartment building consisting of PROPOSED (AMENITIES

BLOCK} : 1Cell.ir + 1Stllt + 4, PROPOSED (BLOCK D) : 1Silt + 5, PROPOSED (BLOCK C} : lStllt + s, PROPOSED (BLOCK

Ref: 1. This application number 0389!56/SKP/RI/U6/HMDA/10092020, Date: 10/9/2020

2. This DC fetter addressed to the applicant, Date: 12/11/2020 .

Vide reference to application cited for technical approval of Resldentlal Bldg/Apartment in plot Nos. In Sy./9.
276/B,277,314/A2,314/A3,314/A4, 314/C1/1,314/C1/2,314/C1/3,314/C1/4,314/C2 & 315 of Ameenapur Village,
Ameenpur Munclpality Mandal, Sanga Reddy District belonging to DAGPA M/s. LALITHA CONSTRUCTIONS AND
DEVELOPERS Rep. by its Proprietor Mr. KAILA NARSIMHA, to an extent of Ac, 9,914.75 Sq.Mtr. has been examined with
reference to the notlfled/sanc:tloned master plans, zoning regularization •

and stipulated building regulations.

I. Technical approval No.: 038956/SKP/Rl/UG/HMDA/10092020, Date: 24/03/2021

II. Name of the owner and

0Rep.DAGPA M/s. LALITHA CONSTRUCTIONS AND DEVELOPERS
by its Proprietor Mr. KAILA NARSIMHA,
plot no.143, Sri Vljaya lakshmf Residency, Nallagandla,
lfngampally,HR dist,TS, hyderabad, telangana

Plncode : 500050

Applicant address :

Applicant has paid all required Fees and charges to HMDA.

Nature Number of the 13lock No. of Floors Built up Area Height of the

f---

building

Commercial PROPOSED (AMENIT1IS 1Cellar + 15tllt + 4 744.48 11.8

BLOCK)
Resldentlal PROPOSED (BLOCK A) 1Stilt + 5 5245.3 14.95

.___
Residential PROPOSED (BLOCK B) 1stilt +5 6053.4 14.95

Residential PROPOSED (BLOCK C) 1Stilt + 5 6209.15 14.95

Residential PROPOSED (BL.OCK D) 1stilt + 5 6276.95 14.95

11 



13/3/2021at.jointSub-Reg istrar. The mortgagedetails reasfollows:
Block Proposed Built-up Required 10% Provided Mortgage Total Built upArea Mortgaae area area(In Sq.mts) Area (In Sq.mts)

PROPOSED (AMENITIES 744.48 74.448 76.02 1042.12BLOCK)
PROPOSED {BLOCK A) 5245.3 524,53 529,2 6472.62
PROPOSED (BLOCK B) 6053.4 605.34 609.81 7487.01
PROPOSED (BLOCK C) 6209.15 620.915 624.56 7674.02~· PROPOSED (BLOCK D) 6276.95 627.695 629.83 7710.59Total 24529.28 2452.928 2469.42 30386.36----

­';7
\ '

The applicant has made simple mortgage of 10% of built up area in favor of MC,HMDA as per rule 25 (d) of G.O. Ms No.168 Dt:
07.04,2012.The same is executed at Sub-Register SANGAREDDY, vide Doc No.12150,12151,12152,12153,12154,12155 Dt;

,;

0

0

! •

0

0

GENERAL CONDITIONS EORCOMPLIANCE;-

a) The building plans shall be sanctioned by the Executive Authority In conformity with the technically approved plans by HMDA.
b) The Executive Authority shall scrupulously follow the Instructions of the Govt. vide G1)Vt, Memo.No.1933/11/97·1 M.A., dated

18·6•97 I.e., ensure the ownership and celling clearance aspect of the site under reference are in order before sanctioning and
releasing the technically approved bullding plans.

c) The building plans technically approved by HMDA are valid for period of (6) years from date of Issue of this letter If the work
ls commenced within the one year from the date of Issue.

d) With regard to water supply, drainage and sewerage disposal system to be provided / facilitated to the proposed building the
Executive Authority shall ensure the following.

I. The location of water supply source & sewerage disposal sou:-ce are located at appropriate distance within the site preferably at 100
feet distance so as to avoid contamination.

ii. The depth of the bore and sizes shall be limited to the minimum depth and size of e:cisting nearby bore-well. Water shall be

disinfected by adding hypo-solution to maintain 0.3 to ).4 p.m. of residual chlorine in the sump/ overhead tanks.

iii.Where main Gram Panchayat drains exist In vicinity of ;fte, insist on connecting the treated sewerage to main existing drain by
laying a sewer pipe of dlameter ranging from 200mm. '0 300mm.

iv .In case where such Gram Panchayat drain exist, insist on connecting the treated sewerage overflow to a natural drain or nala
with a sewer pipe of diameter 150mm.

v.Before allowing the overflow mentioned in (iii) & (iv) abuve ensure the sewerage ot the proposed building is invariably 1 st into a
common septic tank constructed on as per ISI star,dard specification {ISI) Code No.2470 of 1985 (Annexure - I) and

constructed with a fixed contact bed, duly covered and ventilated for primary treatment. The Executive Authority shall ensure
that no effluent/ drainage over flows on the road or public place.

vi.To prevent chokage of sewers / drains, the last Inspection chamber within the site / premises shall be provided with safety
pads / gates.

vll.The party should clean that septic tank perlodlcally by themselves, and cart way the sluclge, etc., to an unobjectionable place.

viii .All the above shall be supervised and Inspected by the Executive Authority concerned for compliance during the construction
stage.

Ix.Since eventually the public sewerage and water supply systems are expected to be syutematlcally added / extended by the
Hyderabad Metropolitan Water Supply & Sewerage Board to the outlying areas of Hyderabad, the proposed building owners
shall pay proportionate pro-rata charges to Hyderabad Metropolitan Water Supply & Sewerage board for the above facil ltles as
and when demanded by the Hyderabad Water Supply & Sewerage Board,

e) The Executive Authority should ensure the party undertakes to ablJe by. the conditions and pays the pro-rate charges, which
may be Imposed, for regularizatlon the layout in terms of G.O.Ms.N0.367 MA, dt.12-07-198€,

f) The Executive Authority should ensure that the proposed building / complex; s constructed strictly as per the technically

approved building plans mandatory inspection shall be made at foundation stage, plinth lev1!l and first floor and subsequent floor

level as required under G.O.Ms.No.168 MA, dt.07-04-2012 deviation, misuse or violations of minimum setbacks, common parking
floor I stilt marking / violation and other balcony projections shall not be allowed.

I
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g) The Executive Authority shall allow the proposed building complex to be occupied used or otherwise let out etc., only after;

(I) The proposed building Is completed In accordance-with the technically approved building plans;

(II) After ensuring all the above conditions at (a) to (I) are compiled,

(111) After ensuring the conditions with regard to water supply and sewerage disposal system as mentioned In (d) above are

compiled to the satisfaction of the Executive Authority.
(iv) After issuing a "Fit for Occupancy" certificate by the Executive Authority as required as required under Government

order N0,248 MA, dt.23-05-1996. '
h) The Executive Authority shall ensure that the developer display a board at a prominent place at the site which shall show the

plan and specify the conditions mentloned In this offlce letter, so as to facilitate publ ic In the matter,
I) Th.Jt the applicant Is responsible for structural sal'ety and the safety requirement Jr, accordance with the National Building

Code of 2005.
j) The applicant shall develop Rain Water harvesting structures in the site under reference as per brochure enclosed.

k) That the applicant should erect temporary scheme to avoid spilling of materials outside the plot during construction to st

environmental pollution to ensure safety and security of the pedestrians and neighbours.
l) That the applicant shall made provisions for errectlon of Transformer and Garbage house with In the premises.
m) That the applicant/ builder/ constructor/ developer shall not keep tllelr construction materials/ debris on public road,
n) That the applicant should ensure to submit a compliance report to HMDA soon after completion of first floor roof level and

then all the roofs are laid so as to enable to permit him to proceed further by inspection of site by

o) That the silts / Cellar should be exclusively use for parking for vehicles without any partition walls and Rolling shutters and

the same should not be converted or the undertaking dated.

p) It is also hereby ordered that the cory of approved plan as released by HMDA and local authority would be displayed at the
construction site for public view.

q) That the construction should be made strictly In accordance with this sanctioned plan. If any modifications are necessary
prior approval should be obtained.

s) This permission does not bar any public agency Including HMDA to acquire the lands for public purpose as per law.

Proceeding Letter Conditions
1. The permission accorded does not confer any ownership rights, At a later stage if it Is found that the documents are false and

fabricated the permission will be revoked U/s 450 of HMC Act 1955.
2. If construction Is not commenced within 18 months, building application shall be submitted afresh duly paying required fees.

3. Sanctioned Plan shall be followed strictly while making the construction.
4. Sanctioned Plan copy as attested by the HMDA shall be displayed at the construction site for publlc view.
5. Commencement Noticeshell be submitted by the applicant before commencement of the bullding U/s 440 of HMC Act.
6. Completion Notice shall be submitted 21fter completion of the building & obtaln occupancy certificate U/s 455 of HMC Act.

7. Occupancy Certificate Is compulsory before occupying any building.

e. PublicAmenities such as Water Supply,. Electricity Connections will be provided only by the local body In GHMC production of
occupancy certificate.

9. Pror Approval should be obtained separately for any modification In the construction.
10. Tree Plantation shall be done along the periphery and also in front of the premises,

11. Tot-lot shall be fenced and shall be maintained as greenery at owners cost before issue of occupancy certificate.
12. Rain Water Harvesting Structure (percolation pit) shall be constructed.
13. Space for Transformershall be provided in the site keeping the safety of the residents in view.

14. Garbage House shall be made within the premises.
15. Cellar and stilts approved for parking in the plan should be used exclusively for parking of vehicles without partition walls &

rolling shutters and the same should nol: be converted or misused for any other purpose at any time in future as per
undertaking subnl':ted. •

16. No. of units as sanctioned shall not be Increased without prior approval of GHMC at any time in future.
17. Strip of greenery on periphery of the site shall be maintained as per rules.
18. Stocking of Building Materials on footpath and road margin causing obstruction to free movement of public & vehicles shall not

be done, falling which permission Is liable to be suspended.
19. The permission accorded does not bar the application or provisions of Urban Land Celling & Regulati ons Act 1976.

o 0
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The Developer/ Builder/ Owner to prov/de service road wherever required wi th specified standards at their own cost.
A safe distance of minimum 3.0mts. Vertical and Horizontal Distance between the Building & HIgh Tension Electrical Lines and
1.5mts. for Low Tension electrical line shall be maintained,
No front compound wall for the site abutting 18 mt. road widths shall be allowed and only Iron grill or Low height greenery
hedge shall be allowed.
If greenery is not maintained 10% additional property tax shall be imposed as penalty every year till the condition is fulfilled.
All Public and Semi Publ ic buildings above 300Sq.mts. shall be constructed to provide facilities to physically handicapped
persons as per provisions of NBC of 2005.

The mortgaged built-up area shall be allowed for registration only after an Occupancy Certificate is produced.
The Registration authority shall register only the permitted built-up area as per sanctioned plan.

The Financial Agencies and Institutions shall extend Joans facilities only to the permitted built-up area as per sanctioned plan.
The Services like Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under thesupervision of Qualified Technical Personnel.

Architect/ Structural Engineer If changed, the consent of the previous Architect/ Structural Engineer Is required and to beIntimated to the HMDA/GHMC.

Construction shall be covered under the contractors all risk Insurance till the Issue of c,ccupancy certificate (whereverapplicable). •

As per the undertaking executed In terms of G.O. Ms. No. 541 MA, dt. 17-11-2000 (wherever applicable)

a; The construction shall be done by the owner, only In accordance with sanctioned Plan under the strict supervision of the
Architect, Structural Engineer and site engineer failing which the violations are liable for demolition besides legal action,
b. The owner, builder, Architect, Structural Engineer end site engineer are jointly & severely responsible to carry out and
complete the construction strictly in accordance with 1 anctloned plan.
c. The Owner, Builder, Architect, Structural Engineer ..nd Site Engineer are jolntly and severely are held responsible for the
structural stability during the building construction and should strictly adhere to all the conditions in the G.O.
d. The Owner I Builder should not deliver the possession of any part of built up area of the building, by way of Sale/ Lease
unless and until Occupancy Certificate Is obtained from HMDA after providing all the regular service connections to each portionof the building and duly submitting the following.

i. Building Completlon Certificate issued by the Architect duly certifying that the building is completed as per the sdnctlonedplan.

Il. Structural Stability Certificate issued by the Structural Engineer duly certifying that the building is structurally safe and the
construction is in accordance with the specified designs.

iii. An extract of the site registers containing inspection reports of Site Engineer, Structural Engineer and Architect.
iv. Insurance Policy for the completed building for a minimum period of three years.

Structural Safety and Fire Safety Requirements shall be the responsibility of the Owner, Builder/ Developer, Architect and St.
Engineer to provide all necessary Fire Fighting installations as stipulated in National Building Code of India, 2005 like;
a. To provide one entry and one exit to the premises with a minimum width of 4.5mts. and height clearance of 5mts.
b. Provide Fire resistant swing door for the collapsible lifts In all floors.
c. Provide Generutor, as alternate source of electric supply.

d. Emergency Lighting In the Corridor/ Common passages and stair case.

e. Two numbers water type fire extinguishers for every 600 Sq.mts. of floor area with minimum of four numbers fire
extinguishers per floor and 5k DCP extinguishers minimum 2 Nos. each at Generator and Transformer area shall be provided as
per I.5.1. speclflcation No.2190-1992. •
f. Manually operated and alarm system in the entire buildings;

g. Separate Underground static water storage tank capacity of 25, 000 its. Capacity.
h. Separate Terrace Tank of 25,000 Its. Capacity for Residential buildings.
i. Hose Reel, Down Corner,

J, Automatic Sprinkler system Is to be provided If the basement area exceed 200 Sq.mts.
k. Electrical Wiring and Installation shall be certified by the electrical engineers to ensure electrlcal fire safety.
I. Transformers shall be protected with 4 hours rating fire resist constructions.

53. m. To create a joint open spaces with the neighbours building / premises for manoeuvrability of fire vehicles. No parking or any
constructions shall be made In setbacks area.

Special Conditions for Proceeding Letter

1. The Owner/ Developers shall ensure the safety of construction workers.

2. The Owner/ Developers shall ensure a comprehensive insurance policy of construction workers for the duration of construction
3. To comply the conditions laid down in the G.O.Ms.No.16 MA, dt: 07•04-12.

4. The HMDA reserve the right to cancel the permission, if it Is found that the permission Is obtained by false statement or
misinterpretation or suppression of any material facts or rule.

5. The appllcant Is the whole responsible If any discrepancy in the ownership documents and ULC aspects and If any litigation the
technlcally approved building plans may withdraw without notice.

l
• 20.
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6. If any dispute lltlgatlon arises in future, regarding the ownership of a land the applicant shall responsible for the settlement of
the same, HMDA are its employees shall not be a part to any such dispute/ litigation.

7. Any condilions laid by the authority are applicable.

8. The appl icant shall provide the Septic Tank and as per standard specification.
9. The party should clean that septic tank periodically by themselves, and cart way the sludge, etc., to an unobjectlcneble place,
10, All the abova shall be supervlsed and Inspected by the Executive Authority concerned for compliance during the construct/on

stage,
1.1. The Executive Authorly.shall ensure that the developer display a board at a prominent place at the site which shall show the

plan and specify the conditions mentioned In this office letter, so as to facilitate public in the matter,
Additional/other •
1. The building plan technically approved by HMDA Is valid for a period of (6) year from the date of Issue of this letter if the work

Is commenced within the one year fram the date of Issue,
2. The bulldlng plans shall be sanctioned by the Local Authority In Conformity with the technically approved plans by HMDA
3, To prevent chokage of sewers/ drains, the last Inspection chamber within the site/ premises shall be provided the safely pads /

gates.
4. The applicant Is the whole responslblu If any discrepancy In the ownership documents and ULC aspects and If any litigation the

technically approved building plans may with-drawn without notice,
5. To comply the conditi ons laid down In the G.O.Ms.No.168, dt.07-04-2012.
6. This permission does not bar any public agency including HMDA to acquire the lands for public purpose as per law.
7, That the construction should be made strictly In accordance with this sanctioned plan. If any modifications are necessary prior

approval should be obtained.
8. It Is also hereby ordered that the copy of approved plans as released by HMDA and local authority would be displayed at the

constructlon site for public view
9. That the applicant/ builder/ constructor/ developer shall not keep their construction material / debris on public road.
10. That the applicant is responsible for structural safety and the safety requirement in accordance with the of National building

Code or2005.
11. The Executive Authority should ensure that the minimum width of approach road as Indicated In the tech. The said road Is

developed and maintained as Black topped road with proper centre etc, before release of occupancy .certificate as per letter
submitted by the applicant

12. The party should clean that septic tanl: periodically by themselves, and cart away the sludge, etc., to an unobjectionable place.
13. That the applicant should erect temporarv scheme to avoid spilling of materials outside the plot during construction to stop

environmental pollution to ensure safety and security of the pedestrians and neighbors.
14. To o-eate a joint open space with the neighboring building/ premises for maneuverability of fire vehides, No parking or any

constructions shall be made in setbacks area. Master Pian for this area is under preparation. The Developer/ Land Owner/ Plot
purchasershould accept the changes or conditions Imposed by the competent authority time to time.

15. That the Stilts/ Cellar should be exclusively used for parking of vehicles without any partition walls and Rolling shutters and the
same should not be converted or the undertaking dated.

16. The applicant shall approach HMDA for Occupancy Certificate after completion of building plan as per the sanctioned plan within
stipulated time.

17. Not to sell any flats which are mortgage in favour of HMDA
18, The applicant/ developer are the while responsible if anything happens/ while constructing the building.

19. The applicant should follow the Fire Service department norms as perAct 1999.
20. 3. 10.00 % of Built Up Area 2469.72 sq mts in the First floor Block-A to an extent of 524.52 sq.mts vide mortgage deed

no 12150/2021 dt. 13/03/2021, Block -B in first floor to extent of 609.81sq.mts vide mortgage deed no 12152/2021 dt.
13/03/2021, Block·C In first floor to an extent of 624.55 vlde deed no 12153/2021 dt. 13/03/2021, Bfock·D In first floor to an
extent of 629.82 vide deed no 12154/2021 dt. 13/03/2021 and CLUB HOUSE IN 1TO 4 FLOORS TO AN EXTENT OF 76.02 vide
deed no 12155/201 dt. 13/03/2021 as shown In mortgage plan Mortgaged in favour of Metropolitan commissioner Hyderabad
Metropolitan development Authority, Hyderabad at Joint Sub Registrar SangaReddy. as per Common Building Rules 2012
(G.O.Ms.No. 168, Dt: 07-04-2012.) and 5 % of Built Up Area 1245.75 sq mts in First Floor of Block-A, block-B, Block-C, Block-D
and Club House are additionally Mortgaged, In lieu of Nala conversion certiflcate, in favour of Metropolitan commissioner,
Hyderabad Metropolitan development Authority, Ameerpet, Hyderabad. Vide mortgage._deed documen~ no. 12151/2021 dt:
13/03/2021 at Office of the Joint Sub Registrar Sangareddy.

21. 5 % of Built Up Are 1245.75 sq mts In First Floor of Block-A, block-B, Block-C, Block-D and Club House are additionally
Mortgaged, In lieu of Nala conversion certificate, in favour of Metropolitan commissioner, Hyderabad Metropolitan development
Authority, Ameerpet, Hyderabad. Vlde mortgage deed document no. 12151/2021 dt: 13/03/2021 at.Office of the Joint Sub
Registrar Sangarcddy.

22. The applicant shall submit the Nala conversion certificate before approaching for Occupancy certificate from HMDA.

23. The appllcant shall form the BT road before approaching for Occupancy certificate from HMDA.
24. If in case above said conditions are not adhered, HMDA/ Local Authority can withdraw the said permission.

0

0

7

0

0
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Copyto;
1. The Chairman & managing Director,

Central Power Distribution Company Ltd,

Singarenl Bhavan,

Red Hills,

Hyderabad-500004

2. The Vice - Chairman & Managing Director,

H.M.W.S & S,B,

Khalrtabad,

Hyderabad.

Your.11 falthfully,

For Metropolitan Commissioner, HMDA
Planning Officer
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FIFTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY ONE

: PRESENT:

. THE HON'BLE SRI JUSTICE A.ABHISHEK REDDY

I WRIT PETITION NO: 25246 OF 2021
Between:
M/s Lalitha Constructions and Developers, A Partnership Firm, Rep. by its Patner, Mr. Kaila
Narsimha S/o Sri Kaila Seenaiah, Occ Business, R/o Flat No. 304, Sri Vijaya Lakshmi
Residency, HUDA colony, Chandanagar, Serilingarnapally K.V. Ranga Reddy District,
Telangana - 500050.

Pet itioner
AND

'I . The State of Telangana, Rep. by its Principal Secretary, Revenue Department, Secretariat,
Hyderabad.

2. The Tahsildar, Ameenpur Village and Mandal, Sanga Reddy District.
3. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA) Tarnaka,

Hyderabad,
4. The District Collector, Sanga Reddy District, Sanga Reddy.
5. The Revenue Divisional Officer, Sanga Reddy Division. Sanga Reddy District. Sdnga

Reddv.
_t_. _:6. The Executive Engineer, Department of Inigation and CAD, Sanga Reddy District,

Sanga Reddy.
7. The Superintendent Engineer, IB and CADD Division, Irrigation Department, Sanga

Reddy District, Sanga Reddy.
8. The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District,
9. Krishna Bhrundhavan Association, Represented by its President K. Ramesh, S/o

Narasimha Ramulu, Occ IT employee, R/o Bandamkommu, Plot No. 52-S, Krishna
Brundhavan Colony, Ameenpur, Sanga Reddy District

10. Green Villas Colony, Rep. by its president Sri. P. Prabhakar Rao, R/o Plot No. I13,
H.No. 5-1001104, Ameenpur Village and Mandal, Sanga Reddy District

Respondents

Petition under Article 226 of the Constitution of India praying that in the circumstances
slated in the affidavit filed therewith, the High Court may be pleased to issue a writ plder or
direction, mord particularly one in the nature of writ of Mandamus. declaring the actioh of the
respo4dent No. 2 in issuing Notice No. Bll273l202l dt.25.09.2021 that the petitioner is
encroaching the flood water canals between the Kothachenrw and Bandamkommu tanks of
Ameenpur village and mandal, violating the rules enumerated in the WALTA Act 2002 and
dirccting the petitioner to submit explanation as to why the residential houses/ constructions
should not be dismantled/removed from FTL/ Bufl'er zone areas of the lakes/tanks within the
stipulated period of l5 da1's as illegal, arbitrary, violation of principles of natural .justice and
against settled provisions of law and consequently set aside the same;

IA NO: I OF 2021
Petition under Section l5l of CPC praying that in the circumstances stated in the

affidavit filed in suppo( of the writ petition, the High Coufl may be pleased to suspend the
operation of the Notice No. Bl1273/2021 dt.25.09.2021 issued by the respondent No. 2, pending
disposal olWP 25246 of 2021, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the affidaviq filed in
support thereof and upon hearing the arguments of M/s Chandrasen Law Offices Advocate for
the Petitioner and GP for Revenue for the respondent No. l, 2,4 & 5 and Sri Y. Rama Rao,
Advocate for the respondent No. 3 and GP for Irrigation for the respondent No. 6 & 7 and Sri N.
Praveen Kumar, Advocate for the respondent No. 8, the Court made the following.

1

13167 |
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ORDER:
Registry is directed to list this writ petition on 25.10.2021 along with

W,P.No.25256 of 2021 after obtaining necessary orders from the Hon'ble The

Acting Chief Justice,

In the meanwhile, the official respondents are directed not to take any

coercive steps against the petitioner.

//TRUE COPY//

CD/- B. SATYAVAI'HI" "assrsrlt tT REGTSTIlAR

a?-,,.,.-- -
SECTION OiTICTN

't o,

l. The Principal Secretary, Revenue Department, State ofTelangana, Secretariat.
Hyderabad.

2. The Tahsildar, Ameenpur Village and Mandal, Sanga Reddy District.
3. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA) Tarnaka,

Hyderabad
4. The District Collector. Sanga Reddy District, Sanga Reddy.
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District, Sanga

Reddy.
6. The Executive Engineer, Department oflrrigation and CAD, Sanga Reddy District,

Sanga Reddy
7. The Superintendent Engineer, IB and CADD Division, Irrigation Department, Sanga

Reddy District. Sanga Reddy
8. The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District
9. K. Ran5esh, S/o Narasimha Ramulu, President, Krishna Bhrundhavan Associatior5 Occ

IT employee, R/o Bandamkommu, Plot No. 52-S, Krishna Brundhavan Colony,

' Ameenpur. Sanga Reddy District
10. Sri. P. Prabhakar Rao, President, Green Villas Colony, R/o Plot No. I 13, H. No. 5-

1001104, Ameenpur Village and Mandal, Sanga Reddy District
(Addressees I to l0 by RPAD)

I l. The Section Officer, Writ (Non-Service), Section, High Court, Hyderabad
12. One CC to M/s. Chandrasen Law Offices Advocate [OPUC]
13. Two CC to GP for Revenue, High Court at Hyderabad. [OUT]
14. Two CC to GP for Inigation, High Court at Hyderabad (OUT)
15. One spare copy

-)i I

t

I
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HIGH COURT

AARJ

DATED:05/10/2021

NOTt: POST ON 25.10.2021 ALONG WITH WP. NO.25256 OF 2021

ORDER

WP.No.25246 of 2021

DIRECTION

(

I

,J
1.r 4

I

I
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(sHow CAUSE NOTICE BEFORE ADMISSION)
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
TUESDAY, THE FIFTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY ONE
: PRESENT:

THE HON'BLE SRI JUSTICE K.LAKSHMAN ,-

WRIT PETITION NO: 25256 OF 2021 /.'
Bctween:
M/s Lalitha Constructions and Developers, A Partnership Firm, Rep. by its Partner, Mr. Kaila
Narsimha S/o ,Sri Kaila Seenaiah, Occ. Business, R/o Flat No. 304, Sri Vijaya Lakshmi
Residgncy, HUDA Colony, Chandanagar, Serilingamapally K.V. Ranga Reddy District,
Telangana - 500050.

Pet irioner
AND

l. The State ofTelangana, Rep. by its Principal Secretary, Municipal Administration and
Urban Development Department Secretariat, Hyderabad.

2. The Commissioner, Hyderabad Metropolitan Developnrent Authority (HMDA) Tarnaka,
Hyderabad,

3. The District Collector. Sanga Reddy District, Sanga Reddy.
4. The Tahsildar and Ex-Office Chairman. Mandal Level WALTA Authority Ameenpur

Village. Ameenpur Mandal, Sanga Reddy District.
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District, Sanga

Reddy.
6. The Executive Engineer, Department oflrrigation and CAD, Sanga Reddy District,

Sanga Reddy. 
r7. The Suf erintendent Engineer, IB and CADD Division, Irrigation Department, Sariga

r Reddy District, Sanga Reddy.
8. The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District,
9. Krishna Bhrundhavan Association, Represented by its President. K. Ramesh, S/o

Narasimha Ramulu, Occ. IT employee, R./o Bandamkommu, Plot No. 52-S, Krishna
Brundhavan Colony, Ameenpur, Sanga Reddy District

10. Green Villas Colony, Rep. by its president Sri. P. Prabhakar Rao, R./o Plot No. I13, H.
No. 5- l00l I 04, Ameenpur Village and Mandal, Sanga Reddy District

Respondents

WHEREAS the Petitioner above named through its Advocate M/s. Chandrasen Law
Offices presented this Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased to issue a
writ order or direction, more particularly one in the nature ol writ of Mandamus declaring the
action of the respondent No. 2 in issuing Lr. No. 038956/SKP/R I ru6lHMDA/10092020
dt.21.08.2021 flirecting the petitioner to stop the construction of Apartments by obstruoting the
nala in Sy No. 27618, 277, 314/A2, 3l4lA3, 214/A4, 314lcl/l, 314lcl/2, 3l4lcl13, 3l4lcl 14,

3141C9 and 315 in Ameenpur Village and Mandal, Sanga Reddy District and there by keeping
the building pernrission vide No. 038956/SKP/R1ru6/HMDN10092020 &. 24.03.2021 in
abeyance as iJ)egal, arbitrary, violation of principles of natural justice and against settled
provisions ol lal.' and consequently set aside the same;

AND WI IEREAS the l-ligh Court upon perusing the pctition and affidavit llled helein
and upon hearing tire arguments of Sri B. Chandrasen Reddy learned Senior counsel representing
M/s. Chandrasen Law Offices Advocate for the Petitioner and GP for Municipal Administration
who takes notice on behalf of respondent No. I and Sri Y. Rama Rao, Advocate who takes notice
on behalf of respondent No. 2 and GP for Revenue who takes notice on behalfof3 to 5 and GP
lbr [rrigation u]ro takes noticc on behalf of respondent No. 6 & 7 and Sri N. Praveen Kumar who
takes notice on belialf of respondent No. 8, directed issue of notice to the Respondents hercin to
show cause as to why this WRIT PETITION should not be admitted.

[ 3r68 I

You viz: , t

1., The Principal Secretary, Municipal Administration and Urban Development Department,
State oi l'elungana. Secretariat. Hyderabad.
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2. The Commissioner, Hyderabad Metropolitan Development Authority (l{MDA) Tarnaka,
Hyderabad.

3. The District Collector, Sanga Reddy District, Sanga Reddy.
4. The Tahsildar and Ex-Office Qhairman, Mandal Level WALTA Authority Ameenpur

Village, Ameenpur Mandal, Sanga Reddy District.
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District, Sanga

Reddy.
6. The Executive Engineer, Department of Irrigation and CAD, Sanga Reddy District.

Sanga Reddy.
7. The Superintendent Engineer, IB and CADD Division, Irrigation Department, Sanga

Reddy District, Sanga Reddy. t

8. The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District,
9.' K. Ramesh, S/o Narasimha Ramulu, President, Krishna Bhrundhavan Association, Occ.

IT employee, R/o Bandamkommu, Plot No. 52-S, Krishna Brundhavan Colony,
Ameenpur, Sanga Reddy District

10. Sri. P. Prabhakar Rao, President, Green Villas Colony, R/o PIot No. I I 3, H. No. 5-
1001 104, Ameenpur Village and Mandal, Sanga Reddy District

are directed to shorv cause on or before 02.11.2021, to which date the case stands posted as to
why in the circumstances set out in the petition and the affidavit filed therewith (copy encloscd)
this WRIT PETITION should not be admitted.

lA NO: I OF 2021
Petition under Section 151 of CPC praying that in the circunlstances statcd in the

alfidavit filed in support of the writ petition, the High Court may be pleased to suspend the
impugned Lr. No.038956/SKP/R 1/U6/HMD A110092020 dt.21.08.2021 issued by the respondent
No. 2. pendingrdisposal olWP No. 25256 of 2021, on the file of the High Court. I

Thc Qourt madc the follorving
ORDER:

Notice before admission.

Learned counsel for the petitioner is permitted to serve notices on

the ninth and tenth respondents.

Learned Government Pleader for Municipal Administration takes

notice on behalf of the first respondent.

Sri Y.Rama Rao, learned standitrg counsel, takes notice on behalf of
the second respondent.

Learned Government Pleader for Revenue takes notice on behalf of
Responden(Nos.3 to 5. t

, Learned Government Pleader for Irrigation and Command Area

Development takes notice ou behalf of sixth and seventh respondents.

Sri N.Praveen Kumar, learned standing counsel takes notice on

behalf of the eighth respondent.

All of them seek time to file counters.

List on 02.LL.2O2L.

A perusal of the record would reveal that the second respondent has

granted an approval for construction of a residential building apartment

in favour of the petitioner on 24.O3.2O2L.

Now the second respondent had issued the impugned proceedings
,

dated 21.O8.2O21 informing the petitioner that its building permission

was kept in abeyance on the ground that the seventh respondent urde his

report dated l7.Oa.2o2l informed the second respondent that there is

I
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ll
surplus channel is being diverted by the pattadars of the land in
Sy.Nos.27618, 277, 3l4lA2, 314/A3, 3L4lA4, 3L4lC]-lL, 3l4lCll2,
31.4lCl/3,3L4lCll4,3l4lC2 and 315,353 and 354 situated at
Ameenpur Village and Maudal, Sanga Reddy District.

In the impugned proceedings dated 2L,OA.2O2L, the second

respondent has referred about the report of the seventh respondent,

According to Sri B.Chandrasen Reddy, learned senior counsel, the
seventh respondent without serving any notice on the petitioner and

without giving any opporturity submitted the above said report.

Referring to the notice dated 25.09,20.21 issued by the fourth
Ir

respondent, learned Government Pleader for Revenue would submit that
the iourth respondent informed the petitioner herein that there are

encroachments in the Flood Water Canals between the Kothacheruvu and

Bandamkommu tanks of Ameenpur Village and Mandals and as such

violating the rules enumerated in the WALTA Act, 2OO2 and accordingly

the fourth respondent directed the petitioner herein to submit
explanation as to why the residential houses/constructions should not be

dismantled/removed from FTL/Buffer zone areas of the lakes/tanks
within the stipulated period of lifteen days.

Lear[ed senior counsel would submit that the petitioner herein had

filed a writ petition uide W.P.No.25246 of 2O21 challenging thb said

notiCes and it is also listed for admission today. Learned Government

Pleader for Irrigation and Command Area Development is directed to file
copy of the final notification issued by the Competent Authority
earmarking the FTL zone by way of issuing final notification.

Prima Jacie, the second respondent had issued the impugned

proceedings dated 21.O8,2O21 and the fourth respondent had issued the

notice dated 25.O9.2O2t without putting the petitioner on notice and

without giving any opportunity to it.
In view of the above, the matter requires examination.

Therefore, there shall be iaterim suspension as prayed for. t

SD/. K, SHYLESHI
Assistant egistr

//TRUE COPY/I
SEC'tION OIFICIiIt

I . The Principal Secretary. Municipal Administration and Urban Development Depanrnent,
State of Telangana, Secretariat, Hyderabad.

2. The Commissioner, Hyderabad Metropolitan Developnrcnt Authority (HMDA) Tarnaka.
Hyderabad,

3. The District Collector, Sanga Reddy District, Sanga Reddy.
4. The Tahsildar and Ex-Office Chairman, Mandal Level WALTA Authority Anreenpur

Village, Ameenpur Mandal, Sanga Reddy District.

I

To,

tI
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/
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District, Sanga

Reddy.
6. The Executive Engineer, Department of Inigation and CAD, Sanga Reddy District,

Sanga Reddy.
7. The Superintendent Engineer, IB and CADD Division, Irrigation Department, Sarlga

Reddy District. Sanga Reddy.
8.' The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District,
9. K. Ramesh, S/o Narasimha Ramulu, President, Krishna Bluundhavan Association, Occ.

IT employee, R./o Bandamkommu, Plot No. 52-S, Krishna Brundhavan Colony,
Ameenpur, Sanga Reddy District

10. Sri. P. Prabhakar Rao, President, Green Villas Colony, R/o Plot No. I 13. H. No. 5-
I 001 104, Ameenpur Village and Mandal, Sanga Reddy District
(Addressees I to l0 by RPAD along with a copy ofpetition and allidavit)

I l. One CC to M/s Chandrasen Law Offices Advocate [OPUC]
12. Trvo CC to GP for Municipal Administration, High Court at Hyderabad. [OUT]
13. Two CC to GP for Inigation, High Court at Hyderabad (OUT)
14. Two CC to GP for Revenue, High Coun at Hyderabad (OUT)
15. One spare copy

,I

t

I
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illGH COUt{'t'

KLJ

DATED:05/l {}/lr)21

NOTE: POS-I' o\ 02.11.2021

NOTICII llLir{, I : l. ADMISSION

WP.No.25256 ol l021

INTERIi\I SI. S :'] -\SION

I

/r9 tH *

I

I
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[1] 
 

Item No.04: 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No.192 of 2021 (SZ) 

 (Through Video Conference)  

  

IN THE MATTER OF: 

Human Rights & Consumer Protection Cell Trust, 

            ...Applicant(s) 

Versus 

The State of Telangana  and Ors. 

          ...Respondent(s) 

Date of hearing: 01.11.2021.       

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. K. SATYAGOPAL, EXPERT MEMBER                                                                        

For Applicant(s):   Mr. Thakur Rajkumar Singh, applicant in person.  

For Respondent(s):  Ms. Renuga for Ms. Yasmeen Ali for R1, R2, R5 to 

    R8 

    Mr. T. Sai Krishnan for R3 and R4 

    Mr. Srinath Sridevan along with Mr. Bhagarath  

    Krishnan for R9 

    Mr. Rajmakesh for R10 

ORDER 

1. The above case has been posted to today for appearance of parties and 

also independent response and consideration of report. The case was 

originally posted to 30.09.2021 for that purpose. On 30.09.2021, it was 

adjourned to today by notification.   

2. 9
th

 respondent has filed a memo stating that a stop memo was issued by 

the authorities, which has been challenged before the Hon’ble High 

Court of Telengana and an interim order for suspension has been granted 

36 



 

[2] 
 

by the Hon’ble High Court in Writ Petition No. 25256 of 2021. The 

Learned Counsel for the 9
th

 respondent wanted two weeks time for filing 

their detailed counter statement.  

3. The Joint Committee has filed a report dated 29.10.2021, e-filed on 

30.10.2021 and received today which reads as follows: 
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[3] 
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[4] 
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[5] 
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[6] 
 

 

4. Parties are at liberty to file their objections to the Joint Committee as 

well.  

5. They are directed to complete the pleadings as well as file their 

objections, if any, to the Joint Committee report on or before 29.11.2021 

by e-filling in the form of searchable PDF/OCR supportable PDF and 

41 



 

[7] 
 

not in the form of image PDF along with necessary hardcopies to be 

produced as per Rules. 

6. The Registry is directed to communicate this order to the official 

respondents by e-mail immediately for their information and compliance 

of the direction.  

7. For completion of pleadings and also for filing objections and 

consideration of report, post on 29.11.2021.  

 

           ...................................J.M. 
                                                        (Justice K. Ramakrishnan) 

 
 

................................E.M. 

                                                            (Shri. Dr. K. Satyagopal) 

 
O.A. No. 192/2021(SZ) 

1
st
 November, 2021. (AM) 
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BY RPAD
10.06.2022

0

The District Irrigation Officer,

Sangareddy District,

4-7-24/3, Sangareddy Bypass Road,

Revenue Colony, Balaji Nagar,

Sangareddy, Telangana- 502 001.

Sir,

)

0

i •

o

Sub: Encroachment of Flood Water Na/a from Pedda Cheruvu Tank and

Katha Cheruvu Tank to Bandamkommu Tank by Krishna, Brundhavan Association

and permission to construct underground drain pipeline for restoring the flood

water nalas.

Ref:
1. Village Map ofAmeenpur Village & Mandal, Sangareddy District.
2. Layout Map submitted to the Gram Panchayat by the Developer of Krishna

Bhrundavan Association.
3. Satellite Map showing nalas and flood water canals.
4. Building Permission along with the Plan obtained by M/s. Lalitha

Constructions.
5. OA. No. 192 of2021 filed by HRCPCL and Krishna Brundhavan Association

before the Hon'ble National Green Tribunal, Chennai.
6. Report filed by the Committee in OA. No. 192 0f 2021 before the Hon'ble

National Green Tribunal, Chennai.
7. Counter Affidavit filed by M/s. Lalitha Constructions And Developers in OA.

No. 192 of2021.

1

n
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8. W.P. Nos. 25246 & 25256 of2021 filed by M/s. Lalitha Constructions And

Developers before the Telangana High Court and the Interim Suspension

Order dated 05.10.2021.

1. This is in relation to the captioned subject and referenced documents. We
are addressing this representation to you in order to bring to your notice the

encroachments on water bodies in Ameenpur Village and a proposal for

streamlining the surplus flood water from Pedda Cheruvu Tank and Katha

Cheruvu Tank to Bandamkommu Tank through underground hume pipes.

2. M/s. Lalitha Constructions And Developers is a partnership firm constituted

in the year 2O14 with the objective to undertake construction and

development activities. M/s. Lalitha Constructions And Developers through
Sale Deeds and Development Agreement cum General Power of Attorney in

its favour obtained Building Permission reference 4th cited above for

constructing Residential Building/Apartment building consisting of
PROPOSED (AMENITIES BLOCK): 1Cellar + 1Stilt + 4, PROPOSED (BLOCK D)

: 1Stilt + 5, PROPOSED (BLOCK C): 1Stilt + 5, PROPOSED (BLOCK B) 1.stilt +

5, PROPOSED (BLOCK A) 1 Stilt + 5 Upper floors in plot Nos in Survey No.

276/B,277,314/A2,314/A3,314/A4,
314/C1/1,314/C1/2,3:L4/01/3,314/C1/4,314/C2 &, 315 of Ameenpur
Village, Ameenpur Muncipality Mandal, Sanga Reddy District to an extent of

9,914.75 Sq. Mt.

3. Our project does not encroach any water bodies or water channels. However,

a neighbouring project viz. Krishna Brundhavan was rashly built by
encroaching on a water channel, resulting in inundation of water in all

neighbouring areas.
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4. We took all care, precaution and approvals while building our project. The

HMDA Authorities also gave approvals for the same. It is relevant to state

that Krishna Brundhavan's approvals were granted, subject to their leaving

a channel for water flow along a road running through the property.
Unfortunately, they greedily built a road and never left any path for the water

to flow.

5. It was during the months of July to October 2021 when there were heavy

rainfalls in the state of Telangana, there was water inundation near the

construction site and it was only then that M/s. Lalitha Constructions And

Developers found out that the water inundation is due to the encroachments

over the water flood water nalas by Krishna Brundhavan Association which

is in the downstream of the surplus flood water 'flow from Pedda Cheruvu

Tank and Katha Cheruvu Tank to Bandamkormu Tank.

6. M/s. Lalitha Constructions And Developers had immediately approached

Krishna Brundhavan Association requestingthem to provide provision for the

surplus flood water to flow into the Bandanakommu Tank. However, Krishna

Brundhavan Association refused to act on the request, and M/s. Lalitha

Constructions And Developers was unable to proceed with the construction

of the buildings which were approved by the HMDA due to large water

inundation near the construction site. In order to continue with the
construction in accordance with the RERA Act, 2016 and left with no other
option, M/s. Lalitha Constructions And Developers had on its own
expenditure created a trench through its land for the surplus flood water to

flow into the agricultural lands.

3
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7. Krishna Brundhavan Association knowing fully well that they have acted in
derogance with the extant laws and encroached the flood water nala,

thereafter had cunningly filed an application vide reference 5th cited above

before the Hon'ble National Green Tribunal, Chennai alleging that M/s.

Lalitha Constructions And Developers had encroached flood water nala

which led to the water inundation.

8. On a bare look at the references cited 1s, 2d and 3d above, it is evident that

the natural flow of the surplus flood water from Pedda Cheruvu Tank and

Kotha Cheruvu Tank to Bandamkommu Tank is through the lands in which

Krishna Brundhavan Association has constructed more than 100

houses/buildings by encroaching the nala and blocking the natural stream

of water. It is also pertinent to note that the developer of the colony knowing

full well that the flood water channel was being encroached made an

alternative provision for the flow of surplus flood water into the

Bandamkommu Tank through the 40 ft wide road connecting to the 60 ft.

wide road. However, the flood water nala was never restored by Kri shna

Brundhavan Association, thereby causing water inundation in the nearby

areas during the monsoon season.

9. It is pertinent to note that the Hon'ble National Green Tribunal, Chennai had

constituted a Committee and directed them to file a report on the status of

the nalas and the buffer zones. The Committee had filed a Report reference

cited 6th above wherein they have categorically found that Krishna

Brundhavan Association encroached upon the flood water nalas in Sy. Nos.

350 and 351.

10. It is pertinent to note that M/s. Lalitha Constructions And Developers

filed its Counter Affidavit with the Hon'bie National Green Tribunal , Chennai

with respect to the mala fide acts of Krishna Brundhavan Association to side

4
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track their encroachment over the nalas. M/s. L.alitha Constructions And

Developers had also filed Writ Petitions vide WP. Nos. 25246 &, 25256 of

2021 before the Hon'ble Telangana High Court challenging the Order dated

21.08.2021 passed by the HMDA keeping the building permission in
abeyance, and the Show Cause Notice dated 25.09.2021. issued by the
Tahsildar, Ameenpur Village with respect to demolition by settingout detailed

facts and documents with respect to encroachment over the surplus flood

water nalas by Krishna Brundhvan Association. The Hon'ble Telangana High
Court vide its order dated 05.10.2021 granted an interim suspension of the

said orders.

11. It is under these circumstances that M/s. L.alitha Constructions And

Developers in accordance with the Building Permission granted to it and its

obligations under the RERA Act, 2016 continued with its construction

activities. However, as the monsoon is due in July 2022, and there is not

much of irrigation activity in the Ameenpur Village due to urbanisation and

conversion of agricultural lands for non-agricultural purposes i.e., ventures

and development, there is a high probability that the surplus flood water from

Pedda Cheruvu Tank and Katha Cheruvu Tank will be stagnated near the
construction site of M/s. Lalitha Constructions And Developers leading to

stoppage ofwork and untold hardship due to the encroachment/blockage of

the flood water nalas by Krishna Brundhavan Association.

12. In light of the above, M/s. Lalitha Constructions And Developers in

order to avoid any stoppage of work due to water inundation thereby

affecting the interests of all the allottees who have put in their hard earned
money into this project, it is hereby requesting your good office to grant

permission to it for constructing the drain with hume pipes underground

along the 40 ft. road laid by Krishna Brundhavan Association in their colony
(which was originally shown as the passage of flood water nala in the layout

5
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map reference 2d cited above) for easy flow of surplus flood water into he

Bandamkommu Tank. This would avoid any kind of water inundation in the

areas and would also result in restoration of the flood water nalas.

13. on receiving permission from your good office for construction of

underground drain pipes along the 40 ft. road in the Krishna Brundhavan

Colony, M/s. Lalitha Constructions And Developers also reserves its right to

recover the costs for the same from the Krishna Brundhavan Association,

who are the encroachers of the water body causing environmental damage

and untold hardship to neighbourhood during the upcoming monsoon

season in July 2022.

o
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In light of the above, your good office is requested to consider the

nearing monsoon season.. 0oBrundhavan Colony, and protect the environment and avoid water inundation in the

for construction of underground drain pipes along the 40 ft. road in the Krishna

representation and grant permission to M/s. Lalitha Constructions And Developers

Yours Sincerely,

Kaila Narasimha,

Managing Partner,
M/s. Lalitha Constructions And Developers

6
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TheOist, ict Irrigation -Offieer
Ts59ho · Dk»,sin no \Sananedd

Sangare'tldy District, :.i

4-7-24/3. Sangareddy Bypass Road,

Revenue Colony, Balaji Nagar,

Sangareddy, Telangana- 502 001.

Sir.

Sub: Encroachment of Rood Water Na/a from Pedda Cheruvu Tank and

Katha Cherovu Tank to Bandamkommu Tank by Krishna Brundhavan Association

and permission to construct underground drain pipeline tor restoring the flood

waternalas.

-ct1ons .ArrmD,wsloAets n . ·
Executive Engineer I&CADD
rgaoo ovisog,y}p'

Sangareddy. Disli;i_ct~rQddy.

liW No:....~~-~-~ .....L....

J
. . ...

D!ar:~ .. .' ....

Ref:
1 Vllage Map ofAmeenpur VIiiage &Mandal, Sangareddy District.

2. Layout Map submitted to the Gram Panchayat by the Developer af .K!'fs~!JeJE,(-.
BhrondavanAssocfatlon. · ·. ··• · :, ;,:/ _,

3. Satellite Map showingnalas and flood water canals.

4. Building Permission along with the Plan obralned by Ws. . Lal/t:haJ ·
•

Constructions. , , ''.•.'~'~- .....·.',·+,A-;;-..·.. ; . ',l::)!il;'i.~•::,
5. OA. No. 192 of202:1. flied by HRCPCL and Krishna Bn'Jndhavan Assoclatli · ·~-;>_'.:.

Wore theHon'ble National Green Tribunal, Chennal. · \;::,'. J'.t,.,,,,)J,.
6. Report flied by the Committee In OA. No. 192 of 2021 before the Hon'ble,

·,"%9/ «±525
National Green Tribunal, Chennal. +,3+.7-%,

7. CounterAffldavft f1/ed byM/s. LalItha Co

No. 192 of2021.

/00
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THE HON'BLE SRI JUSTICE A. ABHISHEK REDDY

WRIT PETITION No. 28853 of 2022

ORDER:

Questioning the action of the respondent No.2 ­

Executive Engineer, Department of Irrigation & CAD, Sanga

Reddy District, in not considering the representation of the

petitioner dated I 0.06.2022 for construction of underground

drain pipes along the 40 ft. road in Krishna Brundhavan

Colony to protect the environment and avoid water inundation

in the monsoon season, the petitioner has filed the present Writ

Petition.

o o
Without going into the merits or demerits of the case,

having regard to the fact that the petitioner has already made a

representation dated 10.06.2022 to the respondent No.2, the

respondent No.2 is directed to consider the petitioner's

representation dated 10.06.2022 and pass necessary orders in

accordance with law, duly putting the petitioners as well as the

respondent Nos.9 and 10 on notice and any other interested

50 
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W.P.No,28853 of2022

party, as expeditiously as possible, preferably, within a period

of four (4) weeks from the date of receipt of a copy of this

order.

Accordingly, this Writ Petition is disposed of. .

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

A. ABHISHEKREDDY, J

12"JULY, 2022.

kvni
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GOVERNMENT OFTELANGANA

IRRIGATION & CAD DEPARTMENT { :v(I

1-,
:1

't. From:
Sri. P. Madhusudhan Reddy, B.E
Executive Engineer, I&CADD,
Irrigation Division No.1, Sangareddy.

To:
Kalla Narasinilia, Managing Parlner,
Lali tha Constructions, Green Villas
Road No.3, Ameenpur, Hyd-502032.

7
/

Dated:21 09 2022.

Gentleman,
Sub:-Encroaclunent of Flood Water Nala from Pedda Cheruvu Tank and

Kotha cheruvu Tank to Bandamkommu Tank byKrishna Btundhavan
· Association and Permission to construct an underground drain
pipeline for restoring the flood water nalas- Reg.

4.

2. Hon'ble NationalGreen Tribunal, Southern Zone, 01ennaiOrders•
in O.A No.192 of 2021 dated:27.08.202.1.

Ref: -1.Hon'ble High court order Dtl.1.07.2022. in W.PNo:28853 of 2022
received on Dt29.08.20220

3. Kalla Narasimha, Managing Partner of Lalitha Constructions &
Developers letter Dated 10.06.2022.

4. Kalla Narasimha, Managing Partner of Lalith.a Constructions&
Developers letter Dated 18.08.2022.

0

-X-X-X-X­
%

The Hon'ble High c~urt for the state of Te:langana vide orders dated
12.07.2022 received on. dated:29.08.2022 has direc:ted respondent .No.2 iee
Executive Engineer, Irrigation Division No.1, Sargareddy to consider the
petitioner's representation dated 10.06.2022 and :pass necessary orders in
accordance with the law, duly putting the petitioners as well as respondents
Nos;9 and 10 on notice and any other interested party, as expeditiously as
possible, preferably, withiri a period of'four (A) weeks from the date of receiptof. '\

a copy of the order. \

h't pursuance of the Hon'ble High Court orders, your representation
dated 10.06.2022 has been examined vis-a-vis the prevalent stipulated guidelines
end the recoum\e.n.dat:i.ons of the Joint committee constituted by the Hon'ble
National Green Tribunal, Chennai in O.A. No. 192 of 2021, the representation
dared 10.06.2022 is disposed off with the following clarifications.

n. In con1pliance with the orders DE 27.08.2021 passed by Hon'ble
• National Green Tribunal, Chennai in O.A. No. 19.2 of 2021, the Joint
5 Committee constituting the officials of Revenue, HMDA and Irrigation

Department have inspected the site of lalitha Constructions and the
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flood water Nala of Kotha cheru surplus.on 01.09.2021 & 02.09.2021. As
per the joint inspection report, the flood water Nala/stream from
Kotha cheruvu is identified as passing in Sy.Nos.319,318,317,
316,315,343/3, 350,351,352,353,396,395,393,392,376 and 375 of
Ameenpur village and finally entering into Bandam Kommu cheruvu
on the downstream.

2. Further, the Committee observed encroachments and constructions in
the flood water Nala and its buffer zone duly diverting the Flood
water Nala by dumping the soils across its natural path and also
reducing the width of the Flood water Surplus Nala thereby partially
obstructing the flow of water. As per the .Physical verifica.tion aµd 1

Google maps extracts, the flood water Nala is observed passing
through the aforesaid survey numbers and as per the latest flood data,

· · ···- ..,- ·- · the· widtln>f the fl.oo·d water• Nala-ds··considered as,..9.60 mts· wit1n2.0-· ,--- · - ·~., -.•
mts buffer Zone on either side as per he conditions stipulated undr €

. , G.O Ms. No. 168 of MA&UD Department, Dt: 07.04.2012. 0

3. Further, it is relevant to indicate' here that the catchment area of Pedda
cheruvu and Kotha cheruvu is about 31.60 Sq.Kms and the Maximum
flood discharge calculated is about 129.42 Cumecs (4570 cusecs). In
order to accommodate such a huge maximum flood discharge,
optimally the flow is required to be maintained as an open channel.
The request for construction of underground drain pipes along the 40
ft road in the Krishna Brundhavan colony, as put forth vide your
representation, is not a technicz'ly viable alternative to accommodate
the maximum flood discharge as the same would lead to obstruction of
free flow of flood water thereby causing inundation of the area.
Further, any such forcible and illegal deviation in the natural free flow
will also disturb f:he prevc1Jent ecosystem.

Insview of-the-above,--it·isto ·inform you- that.the proposal
submitted vide your representation dated 10.06.2022 canoPe
acceded to and the surplus channel course i.e Flood water Nala
should be maintained with a minimum width of 9.6 mts in its
natural course without any diversions as per the recommendations

of the Joint committee.
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Yours Sincerely,
.a,

Executive Engineer6p, sat»sz
Irrigation Division No.1, Sangareddy. '

£
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Dt.10.12.2022

0

0
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To
The Executive Engineer,
Sangareddy District,
4-7-243, Sangareddy bypass Road,
Revenue Colony, Balaji Nagar,
Sangareddy, Telangana - 502001.

Respected Sir,

Sub:- Encroachment of Flood Water Nala from Peeda Cheruvu Tank and
Kotha Cheruvu Tank to Bandamkommu Tank by Krishna Brundhavan
Association and Permission to construct an Underground Drain Pipeline
for restoring the Flood Water Nalas - Reverification physically by the
competent authority - requested -- Reg.

Ref:- (1) My Representation as Managing Partner of M/s. Lalitha
Constructions & Developers on 18.08.2022.

(2) Executive Engineer, Irrigation Division No.1,
Lr.No.EE/ID.No.1/SRD/DEE(T)/AEEl/337. dt.21.09.2022.

I, Kaila Narsirnha. Managing Partner of M/s. Lalitha Constn.:ctions and

Developers, a partnership firm commenced in the year 2014 and has

constructed building apartment consisting of (AMENITIES BLOCK) : 1Cellar +
. 1Stilt + 4, PROPOSED (BLOCK D) : lStilt + 5. PROPOSED (BLOCK C) : 1Scllt +
5, PROPOSED (BLOCK B) lStilt + 5, PROPOSED (BLOCK A) l Stilt + 5 Upper

floors in plot Nos. in Survey No. 276/8, 277, 314/A2, 314/A3, 314/A4

314/C1/1, 314/C1/2, 314/01/3, 314/C1/4. 314/C2 & 315 of Ameenpur Village,

Ameenpur Muncipality Manda I, Sanga Reddy District to an extent of 9,914.75

Sq. Mt. vide application No.038956/5KP/R1/U6/HMDA/10092020

dt.10.09.2020 in Sy.No.315. and technical approval accorded by HMDA vide

No.038956/SKP/Rl/U6/HMDA/10092020. Dt.10.09.2020

l

During the rainy season of 2021. rhe surplus Nala flowing from Kotha

.·;"g_Cheruvu located at the upstream of Bandamkommu. The water is inundated,
..· %. ·.°_.• due to obstructions made by the ventures constructions material, the Nala is
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filled and over topped and entered into the Krishna Brundhavan Colony and

other ventures' houses.

Further, it is to submit that, during the rains, the flood occurred in the

year 2021, the inundation has been caused due to dumping materials of the
other ventures and filled the Nala as such the water is entered into Krishna

Brundhavan Colony and other colonies, instead of flowing into original Nala

downstream of Bandamkommu Cheruvu. The situation of inundation of water

in the ventures houses is only considered by one Mr. Thankur Rajkumar Singh

and made application in NGT vide No.192 of 2021 (SZ) & I.A No.140 of 2022

(SZ) wherein I am arrayed as Respondent No.9.

As per the direction of NGT, the joint inspection has been conducted by

the Revenue, HMDA (Lake Protection committee), HMDA (Planning).

Irrigation and Municipal officials on Dt. 01.09.2021 & 02.09.2021.

The joint inspection has been conducted by the committee in the Sy.
No.315 adrneasuring Ac. 1-17 Gts and the encroachment found as C-01 Gts.

towards flood Nala and 0-01 Gts towards Buffer zone of Nala on physical

observations as per the latest flood data, the width of the surplus course is

considered as 9.60 Mtr. ith 2.00 Mtrs, of Buffer zone applicable on either

sides of as per the conditions stipulated under G.O.Ms.No.168 of MA &, UD

Dept.. dt: 07.04.2012.

Further, I submit that the heavy floods occurred during the year 2022

from June to November and verified from the photos 1 to 4 (enclosed) when

compared the rains occurred is less and less floods received during the year

2021, in which it is very clear the flood depth is only 38" (0.95 Mtrs)

maximum with a width of 10 ft. (3.05 Mtrs), when the obstructions have been

cleared, the filled materials by other venture ore;cons by other materials.

0

0
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In this regard, I submit that, the obstruction of such as materials pertains

to ventures and closing of Nala has been cleared and the water is freely flowing

in the Nala into Bandamkommu and no inundation has been found during the

recent heavy rains and no water is entered in nearby ventures houses.

Further, there are all patta lands and under-construction houses having

permissions from the HMDA Hyderabad. as well as Gram Panchayat

authorities. Ameenpur. Now the total area of Ameenpur village is now

urbanized.

It is therefore, requested to your kind authorities to again physically

verify and minimize the width of Nala as 3.00 Mtrs against the proposed width

of 9.60 Mtrs and increase the depth of nala if required. That instead of width if

the depth is increased it would accommodate same discharge of out flow of

water and the issue will be resolved. That it would not be feasible to increase

width of nala as buildings have been constructed and crores of rupees were

invested along with men and machinery and the same will be put to waste.

Hence, I request your kind authorities to reconsider that instead of increasing

the width, the depth of the nala may be-increased if reauired in the interest of. .
public at large.

Yours Sincerely,

Mr.Kaila Narasimha,
Managing Partner,

M/s. Lalitha Constructions And Developers
Enclosures:
1. Photos 4 in Nos.

Copy submitted to:

1. District Collector. Sangareddy District for favour of kind information
with a request to consider mny request for public welfare.
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6. Executive Engineer, Lakes Division, Hyderabad for favour of kind
information with a request to consider my request for public welfare.

5. Superintending Engineer, Irrigation Circle, Sangareddy, for favour of kind
information with a request to consider iny request for public welfare.

4. Chief Engineer, Irrigation, Sangareddy for favour of kind information
with a request to consider my request for public welfare.

3. Commissioner of Municipality, Ameenpur Municipality, for favour of
kind information with a request to consider my request for public welfare.

2. Commissioner HMDA, Hyderabad for favour of kind information with a
request to consider my request for public welfare.

7. Revenue Divisional Officer, Sangareddy for favour of kind information
with a request to consider my request for public welfare.

8. Tahsildar, Ameenpur Mandal for favour of kind information with a
request to consider my request for public welfare.

o 0
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132s2l
HIGH COURT FOR THE STATE OF TELANGANA '

AT IIYDERABAD /-
(Special Original Jurisdiction)

FRIDAY, THE TWENTY SEVENTH DAY OF JANUARY '-
TWO THOUSAND AND TWENTY THREE

PRh,SENT

THE HONOURABLE i\{RS JUSTICE SUREPALLI NANDA /.
WRIT PETITION NO: 2235 OF 2023

Betwecn:
M/s talitha Constructions and Developers, A Pa(nership Firm, Rep. by its Partner, Mr. Kaila
Narsimha S/o Sri Kaila Seenaiah, Occ. Business, R/o Flat No.304, Sri Vijaya Lakshmi
Residency, HUDA colony, Chandanagar, Serilingamapally K.V. Ranga Reddy District,
Telangana - 500050

...PETITIONER
AND

1. The State ofTelangana, Rep. by its Principal Secretary, Irrigation and CAD
Department, Secretariat, Hyderabad.

2. The Executivc Engineer, Department ol [rrigation and CAD, Sanga Reddy District,
Sanga Reddy.

3. The Commissioner, Hyderabad Mctropolitan Development Authority (HMDA),
Tarnaka, Hyderabad,

4. The District Collector, Sanga Reddy District, Sanga Reddy.
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District, Sanga

Reddy.
6. The Tahsildar, Ameenpur Villagc and Mandal, Sanga Reddy District.
7. The Superintendent lingincer, IB and CADD Division, Irrigation Department, Sanga

Reddy District, Sanga Reddy.
8. The Commissioner, Arncenpur Municipality, Ameenpur, Sanga Reddy District
9. Krislrna Bhrundliavan Association. Rcprcscnted by its President K. Ramesh, S/o

Narasimha Ramulu, Occ. lT crnployec, lw"o Bandarnkommu, Plot No. 52-S, Krishna
Brundhavan Colony, Arneenpur, Sanga Reddy District

10. Green Villas Colony. Rep. by its president Sri. P. Prabhakar Rao, S/o Unknown R/o
Plot No. 113, H. No. 5, l00l 104, Amccnpur Village and Mandal, Sanga Reddy

District.
...RESPONDENTS '/

Petition under Articte 226 of thc constitution of India praying that in the

circumstances stated in the allidavit tilcd therewith, the High Court may be pleased to

issue an appropriate Writ or Direction or Order' more particularly one in the natureof Writ

of Mandamus, declaring the action of thc respondent No'2 in not considering the

.ep.esentation of the petiiioner dt.loll?12022. for construction of underground drain pipes

"f;g ,fr" 40 ft. road in the Krishna Brundhavan Colony by minimizing the width of Nala

", 
ii"r-"g"i*, the proposcd width o19.60 mrrs and increasing the depth instead of width

ofunde.g,'ou.,drlrainpipesalorrgthc40ft.roadintlieKrislrnaBrundhavanColonyto
nrofect the environtnent onO ot")fa lvater inundalion in tlre monsoon season as illegal'

Lur"*r, ,r.i",i." .i prir.ipr* of narural juslicc and against settled provisions of]aw and

;;;;;;J;.,iy to rtircci ttre ofiicial respondents ro construcr the underground drain pipcs

;i;;;;; q0 ft.roua rn rtrc Krishna tlruirdhavan Cotony by rninimizing the width of Nala as
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J mtrs against the proposed width of 9.60 mtrs, by considering the representation of the
petitioner dt. l0/ 12/2o22:

IA NO: I OF 2023 /
Petition under Section 151 CPC praying lhat in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the
official respondents to construct the underground drain pipes along the 40 ft. road in the
Krishna Brundhavan Colony by minimizing the width of Nala as 3 mtrs against the
proposed width of 9.60 mtrs, by considering the represcntation of the petitioner dt.
10/t2/2022

Counsel for the Petitioner : M/S CHANDRASEN LAW OFFICES
Counsel for the Respondent Nos.l,2,7 : GP FOR IRRI AND COMM AREA DEV
Counscl for the Respondent No.3 : SRI V NARASIMHA GOUD (SC)
Counsel for the Respondent No.4 to 6 : GP FOR REVENUE
The Court made the following:
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HON'BLE MRS JUSTICE SUREPALLI NANDA

WRIT PETITION 0.2235 0F 2023

ORDER

Heard learned counsel for the petitioner, learned

Government Pleader for lrrigation and Command Area

Development and learned Government Pleader for

Revenue.

2. The petitioner approached this Court seeking the

relief is as follows:

"Io rssue an appropriate Writ or Direction or
Order, more particularly one in the nature of Writ of
Mandamus, declaring the action of the respondent No.2
in not considering the representation of the petitioner
dated 10.12.2022, for construction of underground
drain pipes along the 40 ft. road in the Krishna
Brundhavan Colony by minimizing the width of Nala as
3 mtrs against the proposed width of 9.60 mtrs and
increasing the depth instead of width of underground
drain pipes along the 40 ft.road in the Krishna
Brundhavan Colony to protect the environment and
avoid water inundation in the monsoon seasonr as
illegal, arbitrary, violation of principles of natural justice
and against settled provisions of law and consequently
to direct the official respondents to construct the
underground drain pipes along the 40 ft.road in the
Krishna Brundhavan Colony by minimizing the width of
Nala as 3 mtrs against the proposed width of 9.60 mtrs,
by considering the representation of the petitioner
dated 10.12.2022."
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3. The petitioner made a detailed representation dated

10.L2.2022 to the competent authority i.e. the 2nd

respondent herein and also to all other official respondents

herein i.e. the 1't respondent and respondents 3 to B as well

pertaining to encroachment oF Flood Water Nala from Peeda

Cheruvu Tank and Kotha Cheruvu Tank to Bandamkommu

Tank by Krishna Brundhavan Association and sought

permission to construct an Underground Drain Pipeline for

restoring the Flood Water Nalas, by conducting physical

inspection/physical re-verification of flood water Nala from

Peeda Cheruvu Tank and Kotha Cheruvu Tank to

Bandamkommu Tank by the competent authority.

4. A bare perusal of the material documents filed along

with the affidavit filed in support of the present writ petition

clearly indicates that the 2nd respondent even acknowledged

the representation dated t0.L2.2022 of the petitioner.

5. Mr.V.Narasimha Goud, standing counsel for HMDA

appearing on behalf of respondent No.3 refers to the

proceedings vide letter No.EElID.No.1/SRD/DEE(T)/AEE1

/337, dated 2L.O9.2022 of the 2nd respondent herein and

2
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submits that on an earlier occasion, the petitioner approached

this Court vide W.P.No.2BB53 of 2022, and the High Court

disposed of the same on L2.O7.2022 directing 2nd respondent

to consider the petitioner's representation dated 70.06.2022

and pass appropriate orders and accordingly, the 2nd

respondent issued the proceedings dated 21.09.2O22.

6. Learned Senior Counsel Sri B.Chandrasen Reddy draws

attention of this Court to the contents of the representation

dated 10.06.2022 and contends that the issue in the

representation dated t0.06.2022 pertains to construction of

under ground drain pipes along with 40 ft road in Krishna

Brundhavan Colony to protect the environment to avoid water

inundation in the monsoon season and the grievance of the

petitioner as explained by the petitioner in the petitioner's

latest representation dated 70.12.2022, pertained to

encroachment of flood water Nala from Peeda Cheruvu Tank

and Kotha Cheruvu Tank to Bandamkommu Tank by Krishna

Brundhavan Association and further the request of the

petitioner vide petitioner's said latest representation dated

10.L2.2022 to respondents 1 to B herein, was to conduct

physical inspection/physical re-verification of the catchment

3

I
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area of Peeda Cheruvu and Bandamkommu Tank,

Ameenpur,Sanga Reddy District to minimize the width of Nala

as 3.00 mtrs as against the proposed width of 9.60 mtrs and

increase the depth of Nala, if required.

7. Taking into consideration the above referred facts

and circumstances of the case, the writ petition is

disposed of directing the respondents 1 to 8 herein to

consider the petitioner's representation dated

LO.L2.2O22 and also examine the viability of the

proposals put-forth vide the said representation dated

tO.t2.2O22 and pass appropriate orders within a period

of three (O3) weeks from the date of receipt of a copy

of this order, duly communicating the decision to the

petitioner. However, there shall be no order as to costs.

Miscellaneous petitions, if any, pending in this Writ

Petition, shall stand closed.

SD/-MOI{D SANAULLAH ANSARI
ASSISTANT GISTRAR

/iTRUE COPY//

SEC'tIO ot'FtcIR

I . The Principal Secretary, Irrigation and CAD Department, Secretariat. Stale of
I'elangana, l{yderabad.

f- The Executive Engineer, Department of Irrigation and CAD. Sanga llcddl,
District. Sanga Reddy.

4

To,
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3. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA),
Tamaka" Hyderabad,

4. The District Collector, Sanga Reddy District, Sanga Reddy.
5. The Revenue Divisional Officer, Sanga Reddy Division, Sanga Reddy District,

Sanga Reddy.
6. The Tahsildar, Ameenpur Village and Mandal, Sanga Reddy District.
7. The Superintendent Engineer, IB and CADD Division, Irrigation Department,

Sanga Reddy District, Sanga Reddy.
8. The Commissioner, Ameenpur Municipality, Ameenpur, Sanga Reddy District
9. One CC to M/S CHANDRASEN LAW OFFICES Advocare [OPUC]
10. one CC to SRMARASIMHA GOUD(SC) [OPUC]
I l. Two CCs to GP FOR IRRI AND COMM AREA DEV ,High Court lor the State

of Telangana, Hyderabad. [OUT]
12. Two CCs to GP FORREVENUE,High Court for the State of Telangana,

Hyderabad. [OUT]
13. Two CD Copies

I

64 



HIGII COURT

SNJ

DATED:27/0112023

ORDER

WP.No.2235 of 2023

WRI'I' PE'I'ITION IS DISPOSED
OF \\'ITHOU't COSTS
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From
M/s Lalitha Constructions and Developers
Rep. by its Managing Partner,
Mr. Kaila Narsimha
Flat no. 304, Sri Vijaya Lakshmi residency,
Huda colony, Chandanagar,
Serilingampally, K.V Ranga Reddy District
Telangana - 500050.

Dt. 15.07.2023

0

To
The Executive Engineer, I & CADD,
Irrigation Division No. 1,
Sanga Reddy District.

Sir, ,

Sub: Request for permission and issuance of NOC.

Ref: 1) Our letter dt. 10.12.2023;
2) Order in Writ Petition No. 2235 of 2023 dt. 27.01.2023;
3) Your letter dt. 14.07.2023;

******

With reference to the 3" cited, we are agreeing for the proposed width reduction from 9.60 mtrs
to 4.0 rhtrs which is in the form of clarification, though we asked to reduce the width to 3.0 mtrs.

We therefore request you to ·kindly grant permission for the construction of nala/passage of 4.o
mtrs and also issue NOC to enable us to file before the concerned department, more specifically the
HMDA Department for issuance of Occupancy Certificate.

♦

0
· '¢

We also undertake. to withdraw the pending writ petitions before the Hon'ble High Court at
Hyderabad.after your authority issues the NOC in respect of the land admeasuring 2.18 Acre in Sy.no.
276/B,277,314/A2,314/A3,314/A4,314/Cl,314/Cl/2,31!.4/Cl/3,314/C1/4,314/C2 and 315 situated at
Ameenpur Village & Mandal, Sangareddy Reddy District, Telangana and also take steps to file the same
before the Hon'ble Green Tribunal for disposal.

Awaiting your early response.

Thanking you,

. PARTER91 984 867 167g
+91 988,587 777

0 Yours faithfully
M/S LALITHA CONSTRUCTIONS AND DEVELOPERS
Rep. by Managing Partner, Mr. Kaila Narsimha •
.- For LULITHA CONSTRUCTIONS AND DEVEL.OPE,RS

550.50%
,,;.;:.•_::=,...=.o:.u:::.:s=::rr, ~ x~~?"'n-::: Li r : ,; ..:'""j .~ •.; ; ™~

g Lalitha Divine County, x? Icdbusiess8@gmail.com.
Green'Villas, Road no.3, .,
Ameenpur, Telangana, Hyd- 502032.
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Item No.8:-           
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

Monday, the 31st day of July 2023. 
 

(Through Video Conference) 
 

Original Application No. 192 of 2021 (SZ)  
 
 
IN THE MATTER OF 
 
 

1) Human Rights & Consumer Protection Cell Trust 
Reg. No.1/IV/2014 
Rep. by its Chairman 
Thakur Rajkumar Singh  
S/o. Late Sri. T. Deen Dayal Singh 
Aged about 50 years, Occupation – Chairman – HRCPC Trust 
BHEL MIG 982, Serilingampally, Hyderabad – 502 032. 
 

2) Krishna Brundhavan Association 
Reg. No.168 of 2020 
Rep. by its President 
K. Ramesh S/o. Narasimha Ramulu 
Aged about 37 years, Occupation: IT Employee 
R/o. Bandamkommu, Plot No.52-S, 
Krishna Brundhavan Colony, Bandamkommu, 
Ameenpur – 502 032, Sangareddy District, 
Telangana State. 

…Applicant(s) 
With 

 
1) The State of Telangana 

Rep. by its Chief Secretary 
Telangana Secretariat,  
Hyderabad – 500 063. 
 

2) The Commissioner & Director 
Municipal Administration & Urban Development 
4th & 5th Floor, 640 A.C. Guards, Lakdikapul, 
Hyderabad – 500 038, Telangana State. 
 

3) The Metropolitan Commissioner 
Hyderabad Metropolitan Development Authority 
Swarna Jayanthi Complex, Sajeev Reddy Nagar Road, 
Srinivasa Nagar, Ameerpet, Hyderabad – 500 038. 
 

4) Lake Protection Committee  
(G.O. Ms.No.157- MAUD, Dt.06.04.2010) 
Rep. by its Member Convenor : Member Environment 
6-3-1-2/1, Tank Bund Road, Hussain Sagar,  
Opp.: LIC Division Post, Hyderabad – 500 029. 
 
 

72 



 

Page 2 of 3 
 

5) The District Collector – Sangareddy District 
District Collectorate, Sangareddy – 502 001 
Medak District, Telangana. 
 

6) The Executive Engineer & District Irrigation Officer  
Sangareddy District,  
4-7-24/3, Sangareddy Bypass Road, Revenue Colony, 
Balaji Nagar, Sangareddy – 502 001. 
 

7) The Commissioner – Ameenpur Municipality 
Ameenpur Road, Ameenpur Village – 502 032 
Sangareddy District, Telangana. 
 

8) The Tahsildar – Ameenpur Mandal 
Near Government High School 
Beeramguda, Ameenpur Village, 
Sangareddy – 502 032, Telangana. 
 

9) M/s. Lalitha Constructions 
Proprietor Sri. Kaila Narsimha 
Plot No.143, Sri Vijaya Lakshmi Residency, 
Nallagandla, Lingampally, Ranga Reddy District, 
Telangana – 500 050. 
 

10) Sri. Vemulamada Kumara Swamy 
S/o. Sri. Vemulamada Chiranjeeva Roa, 
Aged about 51 years, Occupation : Real Estate & Developer 
R/o. H.No.5-1786, Gokul Plots, Near 9th Phase, 
KPHB Colony, Kukatapally, Hyderabad – 500 072 
Telangana.  
 

11) Gunateja Infrastructure Private Limited 
Director Sri Gali Anil Kumar 
S/o. Gali Shankar, 
H.No.3-61, Ameenpur Municipality & Mandal, 
Sangareddy District, Telangana State – 502 302. 
 
[Impleaded as Respondent No.11 as per  
Order dt.09.03.2023 in I.A. No.140 of 2022 (SZ)] 

           ...Respondent(s) 
 
 

For Applicant(s):   Mr. Thakur Rajkumar Singh  
(1st Applicant – Party in Person)  

 
 
For Respondent(s):  Mrs. Renukadevi represented 

Mrs. H. Yasmeen Ali for R1, R2 & R5 to R8. 
Ms. J. Dayana represented 
Mr. T. Sai Krishnan for R3 & R4. 
Mr. Surya Teja Nalla represented 
Mr. Srinath Sridevan, Mr. T.K. Bhaskar, 
Mr. K. Harishkumar for R9. 
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CORAM:      

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

O R D E R 

 

1. As observed in our earlier order dated 04.07.2023, the Hyderabad 

Metropolitan Development Authority (HMDA) which granted the 

planning permission had issued a notice keeping the same in 

abeyance in view of the encroachments done by the Project 

Proponent over a Nalah.  The said notice is under challenge before 

the Hon’ble High Court of Telangana in Writ Petition No.25256 of 

2021, in which, the applicant herein is also made a party.   

 

2. The question to be decided is whether the technical approval given 

to the Project Proponent is to be quashed in view of the 

constructions made in the FTL/buffer zone of the Nalah.   

 

3. As the same subject is subjudice before the Hon’ble High Court of 

Telangana in the above referred writ petition and the applicant is 

also a party to the same, there is nothing to be decided at this point 

in this original application.   

 

4. Hence, the application [O.A. No.192 of 2021 (SZ)] is closed and it is 

open to the applicant to get appropriate orders from the Hon’ble 

High Court of Telangana. 

 
 
Sd/-   

 Smt. Justice Pushpa Sathyanarayana, JM 
 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

O. A. No.192/2021 (SZ)  
31st July, 2023. Mn. 

74 



[ 32e6 ]

.._ (_sIorycAUsE NOTTCE BEFORE ADMtSStON)
IN THE HIGH COURT FOR THE STATE OF TELANGANA AT'HYDERABAD

WEDNESDAY, THE FOURTH DAY OF OCTOBER TWO THOUSAND AND
TWENTY THREE

:PRESENT:
THE HONOURABLE SRI JUSTICE C.V. BHASKAR REDDY

AND WHEREAS the High Court upon perusing the petition and affidavit filed
herein and upon hearing the arguments of Sri CHANDRASEN LAW OFFICES
Aovocate for the Petitioner and Asst. GP for lrrigation who took notice on behalf of
the RespondentNos.l to 5 and Sri V. Narsimha Goud, SC who took notice on behalf
of the Respondent No.6 and Asst. GP for Revenue, who took notice on behalf of the
Respondent No.7, directed issue of notice to the Respondents herein to show cause
as to why this WRIT PETITION should not be admitted.

WRIT PETITION NO: 27404 OF 2023

Between:

u,t Mls Lalitha Constructions and Developers, A partnership Firm, Rep. by its
Partner, Mr. Kaila Narsimha S/o Sri Kaila Seenaiah, Occ, Business, R/o Flat
No. 304, Sri Vijaya Lakshmi Residency, HUDA colony, Chandanagar,
Serilingamapally K.V. Ranga Reddy District, Telangana - 500050 _

- petitioner

,, AND
-/ 1. f he State of Telangana, Rep. by its Principal Secretary, lnigation and CAD

Department, Secretariat, Hyderabad.
2. The Chief Engineer, lrrigation Circle, Sangareddy.
3. The Superintending Engineer, Irrigation Circle, Sangareddy.
4. The Executive Engineer, lrrigation Divn No.1, Sangareddy.
5. The Deputy Executive Engineer, lrrigation Sub Division No.5 Patancheru.
6. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA)

Tarnaka, Hyderabad.
7. The Tahsildar, AmeenpurVillage and Mandel, Sanga Reddy District.----

Respondents

WHEREAS the Petitioner above named through its Advocate
M/s CHANDRASEN LAW OFFICES presented this Petition under Article 226 of the
Constitution of lndia praying that in the circumstances stated in the affidavit filed
therewith, the High Court may be pleased to issue an appropriate Writ or Direction or
Order, more particularly one in the nature of Writ of Mandamus. declaring the action
of the respondent No.2 to 5 in not granting irrigation No Objection Certificate
pursuant to report Lr.No.EE/1 .D No.1/SRD/DB/DEE(T)/AEEl/837 dt.f410712023
issued by Respondent No.4 as illegal, arbitrary, violation of principles of natural
justice and against settled provisions of law and consequently direct the respondent
No.2 to 5 to grant irrigation No Objection Certificate forthwith;,.--
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You viz:

,/ 1. fhe Principal Secretary, lrrigation and CAD Department, State of Telangana,
Secretariat, Hyderabad.

2. The Chief Engineer, lrrigation Circle, Sangareddy.
3. The Superintending Engineer, lrrigation Circle, Sangareddy.
4. The Executive Engineer, lrrigation Divn No.1 , Sangareddy.
5. The Deputy Executive Engineer, lrrigation Sub Division No,5 Patancheru.
6. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA)

Tarnaka, Hyderabad.
7. The Tahsildar, AmeenpurVillage and Mandal, Sanga Reddy District. a--

are directed to show cause on or before 01-11-2023 to which date the case stands
posted as to why in the circumstances set out in the petition and the affidavit filed
therewith (copy enclosed) this WRIT PETITION should not be admitted.

lA NO: 1 OF 2023

"Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No.2 to 5 to grant irrigation No Objection Certificate and pass such
other orders or reliefs as this Honourable Court deems fit and proper in the interests
of justice, pending disposal of WP No. 27404 of 2023, on the file of the High Court.

L-,/-
The Court made the following:
ORDER:

Notice before admission.

Learned Assistant Government Pleader for lrrigation takes notice for
respondent Nos.1 to 5 and seeks time to file counter affidavit. Sri V.Narsimha
Goud, learned Standing Counsel takes notice for respondent No.6 and seeks
time to get instructions. Learned Assistant Government Pleader for Revenue
takes notice for respondent No.7. _-

The petitioner is a partnership firm engaged in the business of
construction and development. The petitioner also owns land admeasuring
Ac.0.10 guntas in 13y.No.27614A and Ac.0.34 guntas in Sy.No.315 total
admeasuring Ac.1.04 guntas situated at Ameenpur Village and Mandal,
Sangareddy District, having purchased the same through registered sale
deeds bearing document Nos.21139 ot 2020, dated 14.08.2020 and 22101 of
2020 dated 02.07.2010. lt is the further case of the petitioner that a building
permission was granted by respondent No.6 and as per the plan of the village
a Nala was in existence and the was passing through the subject survey
numbers of the writ petition. lt is the further case of the petitioner that a
representation has been submitted by the petitioner seeking for reduction of
the width of the Nala and when the respondent authorities have not considered
the same, the petitioner was constrained to approach this Court by filing a Writ
Petition vide W.P.No.2235 of 2023. By an order, dated,27.01 .2023, this Court
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disposed of the said writ petition directing respondent Nos.1 to I therein to
consider the representation of the petitioner, dated 10.12.2022 and also
examine the claim of the petitioner. ln compliance of the directions issued by
this Court in W.P.No.2235 of 2023, a Team of Officers from various
departments, have conducted joint lnspection of the said Nala and the width of
the Nala was reduced from 9.6 meters to 3.0 meters.

The grievance of the petitioner is that even after receiving the joint
inspection report the respondents have not issued 'no objection certificate' to
enable the petitioner to obtain clearance certificates from respondent No.6 and
other departments. The petitioner has submifted a detailed representation,
dated 15.07.2023 before respondent No.4, seeking issuance of no objection
certificate.

ln the said circumstances and since a Team of Officers have already
conducted inspection and submitted a report for reducing the width of the
Nala, respondent No.4 is directed to examine the representation, dated
15.07.2023 submitted by the petitioner and pass necessary orders, in
accordance with law, within a period of two (02) weeks from the date of receipt
of a copy of this order.

List on 0'l .1 1.2023. n
3n;- lJlo!'iD. lsMAlL

//TRUE COPY// ASSiS'TANI'R GISTRATI

SECTION FFICER
to, -,/

1. The Principal Secretary, lrrigation and CAD Department, State of Telangana,
Secretariat, Hyderabad.

2. The Chief Engineer, lnigation Circle, Sangareddy.
3. The Superintending Engineer, lrrigation Circle, Sangareddy.
4. The Executive Engineer, lrrigation Divn No.1 , Sangareddy.
5. The Deputy Executive Engineer, lrrigation Sub Division No.5 Patancheru.
6. The Commissioner, Hyderabad Metropolitan Development Authority (HMDA)

Tarnaka, Hyderabad.
7. The Tahsildar, Ameenpur Village and Mandal, Sanga Reddy District. (1 to 7

by RPAD- along with a copy of petition and affidavit)
8 One CC to tv1/s. CHANDRASEN LAW OFFICES Advocate [OPUC]
L Two CCs to GP FOR lRRl AND COMM AREA DEV, High Court at

Hyderabad. [OUT]
10.Two CCs to GP FOR Revenue, High Court at Hyderabad. [OUT]
11. One sparc copy -...-
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HIGH COURT

CVBR,J

DATED:04/10/2023

LIST ON 01-ll-2023

NOTICE BEFORE ADIVIISSION

WP.No.27404 of 2O23
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTH ZONE BENCH AT CHENNAI 

MA. No. 12 of 2024 

in 

Original Application No. 192 of 2021 

Human Rights & Consumer Protection Cell 

Trust & Anr. 

…Applicants/Applicants 

Vs.  

The State of Telangana & 9 ors.  

… Respondents/Respondents 

 

 

 

 

 

 

COUNTER AFFIDAVIT ALONG WITH TYPED 

SET OF DOCUMENTS 

 

 

 

 

 

 

 

 

 

SURYA TEJA SS NALLA (AP/825/2018) 

AISHWARYA S NATHAN (MS/1569/2013 

TULESH BALAJE R (MS/4062/2023) 

COUNSEL FOR 9TH RESPONDENT 

9566349739 
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